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On 9/10/01 for orde. 

Member 

List on 21/11/01 to enable the 
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21.11.2001 	Four 	weeks rime allowed to the 

V 
respondents to file written statement. List for '' 

U4- 	 orders on 19.12.01. 

9 'V '° 	 Vice-C hair m an 

nk m 
d No  19.12.01. 

	

	Written statrnent has already been 
±ilethby reàpondent NoS. 2 and 3. The 
c,ase may now be listed for hearing. The 
other respondents may file written state-
ment, if any. 

LiSt On 28.1.2002 for hearing. 

C 
Member 	 ViceChajrrnan 

mb 	 V . 	 . 

t 

	

28.1.02 	Dr M.Pathak,learned counsel for 

the applicant has stated that she is 

yet to receive copy of the written 

-, 	. ..sttethënt whibh was filed by the 
t#4. 

 O ro 
 

respondents. Mr M.K.Mazumdar stated 

that he has entered appearance led by.. 

'Mr B Banerjee for the respondents but 

-  he regreted for non furnishing a copy 

of the written statement on 'the 

counsel for the applicant and during 

the course of the proceeding', he 

sübni-tt-ed a copy on Dr M.Pathak. 

Office to show the name of 'Mr 
C 	'ALL 	 V 

1 	B.Banerjee and. Mr M.K.Mazumdar as 

counsel for the Eespondents.. 

List on 27.2.20102 for hearing. 
tl  

The applicant may file rejoinder 

within two weeks from today. The 

respondents shall produce the 

connected records on the date of 
V 	 V 	

hearing. 

V - 	
V 	Member 	 V 	Vice-Chairman 

pg 



O.A. 303 of 2001 

27.2 .02 
Heard in part. Adjourned on the 

prayer 	of 	Mr. 	B.Banerjee, 	learned 
counsel for the Respondents. 

List the matter on 28.2.2002 for 

further hearing. 

Member 	 Vice-Chairman 

i- 

/-e1  

0-7 -LEE • L /'L L/4. 

t rd 

28.2.02 	Heard learned counsel for the 
parties. Hearing concluded. Judgement 
delivered in the open court, kept in 
separate sheets. The application is 
allowed to the extent indicated in the 
order. No order as to costs. 

Member 	- 	 Vice-Chairman 

trd 
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Gurmit Singh 	 . 	APPLICUNT(S) 
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Union of India & Ors. 
. 	 ................... S. 	................-. 	 .... 	.-,, 
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1 	'ether Rcporters of local papers may be allowed to see 

the ud e n t ? 

2 	To be referred Lo the R.:porter or not ? 

3• HLther their Lordships v.dh to see the fair copy of the 
judgmant ?  

4 	netrier te ocamenis to b. cro dtCd to the otnr 
Benches 	.. 	

. 

Judqient cielered by Ofl'OC Vice-Chairman 

N 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 300 of 2001. 

Date of decision : This the 28th day of February, 2002. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Shri Gurmit Singh 
C/o Shri S.K.Pandey 
R-14, Sibsagar 
ONGC Colony 	 ...Applicant 

By Advocate Dr. (Mrs.) M. Pathak. 

-versus- 

Union of India 
represented through the Secretary, 
Ministry of Human Resource Development, 
New Delhi. 

Kedriya Vidyalaya Sangathan, 
Represented through the Commissioner, 
New Delhi. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region, Siichar, Cachar. 

Shri G.P.Chauhan, 
Member Secretary, 
Principal, Kendriya Vidyalaya, 
Dinjan Army. 

Lt. Col. Silvaraj 
Chairman, 
Selection Board of Kendriya Vidyalaya 
Dinjan Army, 2nd Division Headquarters, 
Dinjan Army. 

Shri Rajendra, 
Principal, 
Kendriya Vidyalaya, 
Tinsukia, Hijuguri Railway Colony. 

•Smti Nidhi Mehra, 
Kendriya Vidyalaya, 
Dinjan Army 

Smti. Aneeta Chauhan, 
Wife of G.P.Chauhan 
Principal, Kendriya Vidyalaya Dinjan Army, 
Dinjan Army 

Contd... 
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Smti Tanushree 
Wife of Pradip Paul 
(Art Teacher, Kendriya Vidyalaya, 
Silchar) Kendriya Vidyalaya, 
Dinjan Army. 

Smti Bineeta 
Air Force Chabua 
B.S. Butatia. 

Chairman, Kendriya Vidyalaya, 
2nd Division Headquarters, 
Dinjan. 

Respondents 

By Advocate Mr. B.Banerjee. 

ORDER (oRAL) 

CHOWDHURY J.(V.C.). 

In this application the applicant amongst others 

sought for the followingreliefs 

"8.1 	To direct the respondents to allow the 
applicant to continue in service in terms of 
appointment letter dated 5.8.2001 (Annexure-F) 
as contractual teacher until the said post is 
filled through the regular process of 
recruitment. 

8.2 	to set aside the verbal dis-engagement of the 
applicant w.e.f. 5.5.2001 from the post of 
contractual teacher. 

8.3 	to set aside and quash the select list and the 
appointment of Respondents 7,8,9 and 10 made 
on the basis of interview/selection held on 
22.6.2001." 

H 	The applicant was engaged by the respondents as PRT 

on contractual basis. He was not allowed to work and his 

service was terminated without any notice. The applicant 

assailed the said order of termination as arbitrary and 

discriminatory. The applicant also assailed the process of 

selection on the basis of advertisement published in "The 

Assam Tribune" on 3.6.2001 for recruitment of teachers in 

Kendriya Vidyala Dinjan (Army) including the post of PRT. 

Contd... 
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The applicant applied for the same. The respondent authority 

called for twenty candidates including the candidate for 

interview/written test on 22.6.2001. A selection committee 

was constituted comprising respondent no.5 as Chairman of 

the selection committee. The respondent no.4, Principal, 

Kendriya Vidyalaya, Dinjan Army as Member Secretary and 

respondent no.6, Principal K.N. Tinsukia, Hizriguri Railway 

Colony as Member. The selection committee selected four 

candidates who are included as party respondent nos. 7 to 

10. The applicant also assailed the said selection process 

as arbitrary and discriminatory. 

2. 	The respondents contested the case and submitted its 

written statement. 	In the application the applicant 

.specifically alleged that the Selection committee fell into 

error in selecting the respondent nos. 7,8,9 and 10 on the 

ground of favouritism. According to the applicant the 

respondent no.7 - the wife of the Captain working in Dinjan 

Army, was related to teh Chairman of the Selection 

Committee. It was also alleged that respondent no.8 Smti 

Aneeta Chauhan- the wife of the Member Secretary of the 

Selection Committee and the decision of the selection 

committee was vitiated by the present of the husband of 

respondent no.7. It was further averred that the respondent 

no.9 Smt. Tanusree was the wife of Art Teacher, Kendriya 

Vidyalaya, Silchar. He also influenced the Selection 

Committee including the respondent no.3. The applicant 

further alleged that respondent no.10 was the wife of an 

officer of Air Force Station who had direct relationship 

( with the Chairman. The respondents contested the claim of 

the applicant denying and disputing the assertion made in 

the application. In the written statement so far the 

Contd.. 
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relation of the Chairman with the respondents the respondent 

authority denied the charges of favouritism. In the written 

statement the respondent did not dispute that the respondent 

no.8 Smti Aneeta Chauhan was not the wife of the respondent 

no.4, Member of. the Selection Committee. It was further 

stated in the written statement that when the Interview 

Board took up the interview of respondent no.8, the 

I respondent no. 4 was not present. 

We have heard Dr.(Mrs.) B.C.Pathak, learned counsel 

I appearing on behalf of the applicant and Mr. B.Banerjee, 

learned counsel for the respondents. 

On consideration of the entire materials on record we 

do not find any infirmity in the order of termination ofthe 

applicant from service, so much so he was engaged on 

contractual basis. The very term of appointment itself 

indicated that it was an contractual appointment and his 

appointment was for a limited period. In the circumstances 

we do not find any infirmity in the alleged order of 

.termination. We also not imresed with the, subinision of Dr. 

(Mrs.) M. Pathak for regularisation of the service of the 

applicant on the basis of his past service.Dr. (Mrs.) 

Pathak, learned counsel for the applicant also argued as to 

the biasness in the selection of the respondent nos. 7,8,9 

and 10. We are not impressed with: the other allegation of 

biasnes$ in the appointment of respondent nos. 7, 9, and 10. 

But the fact remains that the respondent no.8 is the close 

relation of the respondent no.4 being the wife and the 

respondent no.4 was in the Selection committee as Member 

Secretary. Bias is a predisposition of mind and its acts as 

I an operative prejudice. Absence of bias whether conscious or 

unconscious is one of the aspects of procedural fairness. It 

Contd.. 
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enshrines that the decision maker should not be biased or 

prejudice in a way that should hinder or inhibit fair and 

genuine consideration. The rule against bias is in the 

interest of probility. It is required for upholding of 

decision making process by ensuring the disinterestness of 

the decision maker. In fact there should not be any 

circumstances to provide for appearance of any semblance of 

~, bias or prejudice. An accurate decision is possible when 

such decision is free from any biasness. The close kinship 

.is also likely to affect the process of decision. The 

fl respondent no.8 was the wife of respondent no.4 and an 

important member of the Selection Board. The respondent No.4 

was entrusted with the duty to select the candidates from 

the available candidates. There was a direct conflict of his 

interest with the duty. In the circumstances his presence 

yitiated the process of selection where his wife was one of 

he candidates. Mr. B. Banerjee, learned counsel for the 

espondents submitted that while the case of the respondent 

was under consideration in that case the respondent 

ho. 4  was not present. Bias or prejudice also operates 

covertly not always overtly. This aspect of the matter came 

ip for consideration before the Supreme Court in, the case of 

LK.Kraipak & Ors. vs. Union of India & Ors., AIR 1970 SC 

1150. In that case one of the member of the committee of the 
Id 

election committee was himself nominated for selection. The 

ember concerned was absent when his case was considered by 

te selection committe. The Supreme Court observed that 

uider ordinary circumstances Chief Conservator of Forests in 

State was an appropriate person to be in the selection 

4 mmittee. He 	was 	expected to know 	his 	officers 

1 t 1 oroughly their weaknesses as well as their strength but 

Contd.. 
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then it was imporper to have included him as member of the 

selection' board. The Supereme Court observed as follows 

H 	 " ........He was one of the persons to be considered 
for selection. It is against all cannons of justice 
to make a man judge in his own cause. It is true 
that he did participate in the deliberations of the 
committee when his name was considered.. But then the 
very fact that he was a member of the selection 
board must have had its own impact on the decision 
of the selection board. Further admittedly he 
participated in the deliberations of the selection 
board when the claims of his rivals particularly 
that of Basu was considered. He was also party to 
the preparation of the list of selected candidates 
in order of preference. At •every stage of his 
participation in the deliberations of the selection 
board there was a conflict between his interest and 
duty. Under those circumstances it is difficult to 
believe that he could have been impartial. The real 
question is not whether he was biased. It is 
difficult to prove the state of mind of a person. 
Therefore what we have to see is whether there is 
reasonable ground for believing that he was likely 
to have been biased. We agree with the learned 
Attorney-General that a mere suspicion of bias is 
not sufficient. There must be a reasonable 
likelihood of bias. In deciding the question of bias 
we have to take into consideration human 
probabilities and ordinary course of human conduct. 
It was in the interest of Naqishbund to keep out his 
rivals in order to secure his position from further 
challenge. Naturally he was also -interested in 
safeguarding his position while preparing the list 
of selected candidates.' 

5. 	Mr. B. Banerjee, learned counsel appearing on behalf 

of the respondents referred to a decision of Supreme Court 

in the case of Javid Rasool Bhat and Others VS. State of 

Jammu & Kashmir and Others reported in 1984(2) 3CC 631. The 

aforesaid case was the case on diffent facts. That was a 

case for selection for admission to 1st year M.B.B.S. 

course. A written test of 85 marks was held and 15 marks for 

iva voce. In that case it was alledged that the presence of 

Principal of Medical College, 	Srinagar vitiated the 

selection process. In that case written test was held and 

the Principal did not present when the interview held of his 

dauthter. The Supreme Court held that the selection of 

Contd... 
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candidates for admission to 1st Year M.B.B.S. was not 

biased. That was a case on different footing. In the facts 

and circumstances of the case selection of respondent no.8 

cannot be upheld. We however do not find any illegality in 

the selection of respondent nos. 7, 9 and 10. Accordingly 

respondents are directed to hold a fresh interview of the 

applicant and respondent no.8 along with other candidtes 

those who applied pursuant to advertisement dated 3.6.2001 

for filling up of the other posts.. Till the completion of 

selection the respondent no.8 may continue so that the 

education of the students are not disturbed. It is made 

clear that the respondents shall ensure that respondent no.4 

is not any way associated with the process of selection for 

the said post. The Respondents are ordered to complete the 

exercise within utmost expedition at any rate within two 

months from the date of receipt of the order. 

6. 	The application is allowed to the extent indicated 

above. There shall, however be no order as to costs. 

C 
(K.K.SHARMA) 	 (D.N.CHOWDHURY) 
Member(A) 	 Vice-Chairman 

t rd 
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( An applicatiñndér Se&tionl9 of the Central Administrative 

Tri'otmal Act,1985.) 

Title of the Case : O.A. NoQOof 2001. 

hri Gurmit Singh 	. . Applicant 
- versus - 

Union of India & others .., Respondents. 

NDEX. 

innexures 	Particulars • 	 PageNo, 

iL 	 Original Application 	1 to 12 
Verifiatjon 	 13 

AnnexureA 	Marksheet of B.A. 	 1 
Anne ue- 	Narksheet of B.E, 	 15 

• 	 LnnexureQ 	Interview Call 1eter 	16 
dated 1.6;99 

• 	 LnnexuxeD 	Agreement dated 10.6.99 	17 to 20 
knnexure-E 	Certificate dt,30.2000 	21 

• 	 Annexure- 	Appointment letter 	 22 
ated 58.2000 

• 	 knnexareG 	Certificate dt 55.2001 	23 
nnexure-H 	Ldvertjseient dt,36,2001 	24 

•nnexure-I 	Mverbjsement dt. 192001 25 
42J 	- 	 Vokalatnama 

Piled by :- 
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1RfLTDMIrTI SPRATIVS Th IU!iAL 

GUW.RtPI BTCH ::: GUWAHATI 
I 

( An Application under Section 19 of the Administrative 

Tribunals Act, 1985 ) 	 I 

2k! 10 0 
	 /2001 

amiga 
Shri Gurxait Singh 

0/0 sari S.1. Pan dey 

11-14, Sibeagar 

ONGO Colony 

AND 

• •. 	Applicant. 

1. 	Union of India, 

represented through the Seetary, 

Ministry of unan Resource Development, 

New Delhi. 

• 	20 	Xendriya Vidyalaya Sans th3n, 

Represented through the Commissioner, 

New Delhi. 

30 	Assistant C otmi ss ioner, 

Kenth&ya Yidyalaya Sangathan, 

Silohar, Region, Silehar, Caobar. 

40 	S=i G .P • Chauhan, 	 44 

* 
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50 	U. Col. Silvaraj, 

Chairman, 

8election Board of Kenth'iya Vicya1a.ya, 

Dinjan Army, 2nd Division Headquarters, 

Dinjan Army. 

60 	Shri Rajendra 

Principal, 

Xendriya Vidyalaya, 

Tinstikia, Hijdguri Railway colony. 	\ 

7. 	Srnti. Nidhi Mehra, 

Kendrija Vidyalayat, Dinjan Aray/ 

8 • 	Sniti. Ane eta Chauhan, 
i 

Wife of G .1? • Ohauhèn 	/ 

Principal, 

Ien dr iya Vid.y alay a Din jan Army 

Din,jan Army. 

90 	Snti. Tanushree 

• ife of PradipPal 

( Art 1eacher, Kendriya Vi&yalaya Silthar ) 

• 	 Kendriya Vidyalaya, Dinjan Army. 

10. 	&iti.Bineeta 

Air Force, Ohabua, 

B.S. l3utatia 

ft. 	Chairman, Kendriya Vidyalaya, 

• 	 2nd Division Headquarters, Dinjan. 

Respondents. 



PAPTIMLAPs OF ORIWS AGAINST WHICH THIS APPLICATION IS MhDE: 

	

1 • 	 This application is not directed against any 

specific order ; but for non selection of the applicant for 

the post of PRT by an illegally con st ituted Select ion Committee 

comprised of three members including the principal , K.V. 

Dinjan Army. The noi selection is challenged soley on 'the 

ground of malafide eM violation of principles of natural 

justice. 

	

• 20 	 JTJ1ISDICTION : 
a- 

The applicant .declares that the subject matter 

Of the application is within the jurisdiction of this Hon 'b le 

Tribunal. 

3. LIMITATI ON. 

The applicant farther declares that the applioation 

is within the period of limitation prescribed under Section 21 

of the Central Administrative Tribunals Act, 1 985- 

	

4.1 	 That the applicant is a Citizen of India and 

as such be is entitled to all the rigbt, protections and 

privileges and guaranteed under the Constitution. of India. 

	

4 .2 	 That your applicant is a qualified person with 

B.A. and B. d degree from a reco.ised University. Considering 

his educational qualification, the authorities of Kendriya - 

Vidyalaya Sarigathan appointed him as P1T on contractual basis 

£4tAfYY& 4 '/ 0 

".3 



S 	 a 

10.8.99 to30 .4.2) For the above selection the 

applicant w 	J.as duly o.led for interview vide letter no. 

I(.VD/CQnt/99-2000/295 dated 14.6.999 Being duly selected, 

the applicant enter into an agreement on 10.8999 with authority 

of K.V. Lekhapani, The applicant rendered his sincere and 

succossthl services to the satisfaction of school authority 

and as a rei1t the Principal, K.V. Lekhapani issued a certi-

ficate to that extent vide no • P-P-Cl 3/K'VL/20O-01/ dated 304.2C 

Thereafter, the applicant was again, selected for appointment 

as PRT on contractual basis on a peculiar terms and conditions 

uiion to the provisions of any rules or law of the Kendr&ya 

Vidyalaya Sangatbaxi. The Principal, Repon dent No.4 vide his' 

letter No. P.72/KVD/20002001/567 dated 5.8 .2000 issued the 

appointment letter stating therein the ternis and conditions 

The oon'ditions, interalia were that the applicant be paid 

is. 50 per period from 7.6.2000 and was to teach from class 

I to V and his services iall automatically come to an end 

a fter the purpose for which the present offer made is achieved. 

Bat the order is silent about the purpose and bow it will be 

acbieed • But surprisingly without any notice or whisper the 

services of the applicant was terminated on 5.5.2001. 	However, 

the Principal, the respondent No. 4, issued a certificate in 

favour of the applicant stating therein that the applicant 

ws found to be co-operative and industrious to the entire 

satisfaction of his superiors. This was issued vide No • P.86/ 

1VD/20O12002 datec 5 .5. 2001 . 



The photo copy of the markaheet of B .A • and B .Ed, 

interview call letter dated 14.6.99, agreement dated 

10.8.99, certificate dated 30.4.2000, appointment 

letter dated 5.8.2000 and certificate dated 5.5.2001 

are annexed as Annexure A, B, C, D, E, 1' and G 

respecti'vely. 

4 .3 	That the respondent No .4 ised an advertisement 

published in The Assaxu Pribune dated 3.6.2001 for reauit 

mervt of teacher on part time basis. According to the said 

advertisementthere were, inter alia as many as four (4) TRT 

vacant posts and these posts were sought to be filled up on 

part time basis. For the purpose of selection the Interview / 

ir itten teat was scheduled to be held on 22.6.2001. The 

applicant applied for the said post of ffi!f. There were as many 

as twenty (20) candidates including the applicant and the 

r e span dent No • 7, 8 9  9 and 10 • The inter view was he id on 

22.6.2001 by a.selection Committee comprised of three (3) 

members, namely Sri lit. 001._Silvara3 (Bespon.de No.,5? 

as Chairman of the Selection Committee, Shri G.P. Chauhan 

( Respondent No.4), Principal t  K.V. Dinjan Army as Member 

Secretary and Shri Rajeridren, ( Respondent No.6), PrincIpal 

K.N. Tinsukia, Hiziguri Railway Colony as MeElber, educationist. 
- - -- --- 	 -- 

Out of the said twenty (20) candidates, four (4) candidates 

were selected, who are made private respondents at aerial 

No • 7 to 10. It is pertinent to mention here that the 
lel 

Selection Committee is constituted persons belonging to either 

Army or KVS of that locality and the candidates selected for 

appointed are either near relatives of the members of the 

Selection Committee of having direct personal interest and 



bimaJa baies due to personal relationship to be specific, 

the respondent No.7, Smt. Nidhi Mebra, who is the wife of a 

• Captain, working in Dinjan Army has direct relationship with 

the Chairman of the Selection Committee and the Member Secretary, 

Selection Committee 	 who is the principal 

of the Dinjan, K.V. Respondent No • 7 has no previous teaching 

experience. The Tespondent No .6 Smti • Ane eta Ohauhan, who 

does not have any teaching experience, is the wife of the 

}4ember Secretary of the Selection Committee ( Principal, 

K.V. Dinjn ). And as such the husband being the member of the 

Selection Committee influenced the other member includiz!g 

himself as be is personally baise to his wife and got her selected 

for appointment as PRT • The respondent No • 9, Smti • anushree, 

is the wife' radeep Paul, the Art teacher of K.V. Silohar, 

J uA 	LLL 	 fla tA. 
including the RepondentNo.3, the Assistant Commissioner Silohar 

Tegion., Silohar, Smti. Bineeta t  the respondent No.10 is also 

the wife of an officer serving In Air Porce Station, Chabua , 

who has direct relationship with the Chairman of the Selection 

Oommitt se and got her se 11 se le ete d ii legaiiyan d b Ia se d se le ot ion _- 
hs 	L 	bc4 

the respondents have deprived the most needy and qualified 

unemployed candidates having teaching exper ienced and dedication, 

who does not have any othtr alternative source of income to 

earn livelihood for himself and to support his family members. 

The applicant In this instant case is the so I.e and on ly,t to look 

after his family. The applicant faired well in the interview 

and could answer all the question put to him. He submitted 

before the Selection Committee all the documents relating to 

his qualification and teaching experience • But the Selection 

Committee being bavily bised, selected four (4) female candidates, 

_j/1i 
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not based on any merit, on. personal interest • The applicant 

was In no way inferior to the said selected candidates. 

Photo copy of the Advertisement dated 3.6.2001 

is annexed as'.Annexure - H. 

4 .4 	 That aft r the said selection and appointment 

of aforesaid four (4) candidates, two (2)numbers of vacancies 

arose again for PRT in the same school, i.e • KV. Dinjan, Army. 

The respondent No.3 iaied another advertisement publied 

in "The Assamn T'ibune On 19.7.20 01 • The interview of the 

said selection for appointment was fixed on 30.7.2001. By 

the said advertisement the authority laid doi a con dition 

that those candidates who have already applied earlier nedd 

not apply again. For the above clause, the applioani being 

precluded from perticipating in the interview, could not 

apply for the said post. On the other hand the applicant 

had been prevented from performing his duties from  5.5.2001 

'without assigning any reason hat so-ever and without any 

notice. The applicant is deemed to be in service as the 

vacancies all along being left unfilled upt ill flOw. The 

applicant on the day of inter view he Li on 30.7  .2 001 went to 

the sthool with a hope that he would be allod to appear 

in the interview as be was a working teacher of the school. 

But the Selection Committee did not allow him to sit for intx* 

interview • Now the Selection Committee has selected some 

candidate for appointment of two no s • of PR T an d appointment 

is going to be made very so. As the applicant has been 

illegally deprived from so l.a at ion and appointment both in 



in the interview held on 20.6.2001 and 30.7 .2001, at least the 

applicant should either be allowed to continue to work as 

contractual teacher vido appointment letter dated 5 .8.2000 or 

atleast one post of PRT should be kept vacant till. This 

instant application is finally disposed of by this Hon'ble 

ribunal. 

Photo copy of the Advertisement of 19.7.2001 

is annexed as Annezure I. 

4.5 	 That the applicant respectfully submits that 

the respondents, particulary the respondents No.3 to 6 and 11 

acted malafide with the ulterior motive to deprive the applicant 

and to satisfy their personal interest and as such the action 

of the respondents are illegalZ bais, malafide and arbitrary 

for which this Hon'ble Tribunal shall be pleased to interfare 

with theeaid action of the respondents. 

4.6 	 That the baised and the malafide action of 

respondents have deprived the applicant of his right to 

livelihood and also the equal treatment with the other siilar1y 

situated persons. For this, the action of the respondents 

conuxients to violation of ArticLe 21, 14, 15 and 16 of the 

constitution of India. 

4 .7. 	 That the respondents in exer ci so of their 

power whole terminated the service of the applicant from 

5.5.2001 without passing any iritten order or without any 

reason or notice, and also in the subsequent process of 

selection being heavily personally baised acted malafide and 

in violation of the established principles of the natural 

justice. 
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4.8 	That the Education Code comprising the rule 

of the recruitment the relevant powers and authorities or 

under any provision of law of the K.V.S. there is no such 

provisions under iwhicb the authority case go on recruitment 

of the typical part time or contractual appointment in 

succession of an peranjal basi8 thereby opening the door 

of back door entry and corruption, ihile the post are lying 

vacant unfilled and as per law. 

	

409 	That this application has been made bonafjde 

and for the ends of justice. 

	

50 	 L1GALP0VI3I0N(3) I  

	

5.1 	For that discontinue the applicant from discharging 

his dirties as contractual teacher from 5.5.2001 

in spite of existing six members of vacancies in 

the said school without assigning any reason or 

any notice or any scope of hearing, is illegal 

arbitrary and clear violation of principles of 

natural justice. 

:kartFr that this discontinuance of the applicant 

from the post of contractual teacher from 

5.5.2001 is directly violative of the provisio8 

• 	of Article 21 of the Constitution of India. 

	

503 	For that, the non as 1 set ion of the applicant 

by the 3election Committee on the interview held 

on 22.6.2001 and the Selection Committees itself 
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being con et itute d illegal ly In view of the fact 

that the Selection Committee comprised of the 

Principal, respondentNoi4, Selected his wife, the 

respondent No.8, directly hit by the provisions of 

natural justice as personally biased. The seleoiio 

of the other private respondent are also baised. 

5194 	 For that, the applicant was similarly situated with 

the private respondents 7 to 10 and fared well In 

the interview. But selection of the said private 

respondents and no selection of the applicant. 

with reaching experience is directly violative of 

provisions of Article 14,  15, 16 and 21 of the 

Constitution of India. 

595 	For that the advertisement published in "The 

A seam Tribune " on 19.7.2001 with the prohibitory 

clause thereby preventing the applicant for applying 

for the post if illegal, malafide and also violative 

of the provisions of Article 21 of the Constitution 

of India. This is also derrogatory to the Education 

Code of the x.v.. 

6. 	 EAIL$ OF 	LDIS EYAUS1tED 

The applicant declare that be has no other alter-

native or efficacious remedy except by way of filing this 

application before this Hon'ble Tribunal. 

7 VIATTIR S NO 1EVIOUSLY FI/ CR PPNi)ING WITH 

ANY OTMJT. CO13BT/PRJTAL 

The applicant Irther declares that be had not 

previously filed any application, izit petition or suit 
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regarding the matter in respect of which this application 

has been made be fore any court or any other authority or any 

other Bench of the Tribunal nor any such application, grit 

petition on suit is rending before any of them. 

81 	 RELIIThF(8)SOtTGHP L 

In view of the facts and circumstances stated 

above it is most respectfully prayed that Your lordehips may be 

pleased to admit this instant original application, call for, the 

records and after hearing the parties on the cause or causes 

that may be shoio. and on perusal of records grant the following 

reliefs to the applicant. 

801 	 To direct the respondents to allow the applicant 

to continue in service In terms of appointment 

letter dated 5.8.2001 ( nnexure-p) as contractual 
- 	- 	post 

teacher until the said/is filled through the 

regular, process of recruitment. 

C 
8.2 	 to set aside the verbal disngagement of the 

applicant w.e.f. 5.5.2001 from the post of 

contractual teacher. 

8.3 	 to set aside and quash the select list and the 

appkit appointment of Respondents 7, 8, 9 and 

10 made on the basis of inter vie w/se le ction held 

on 22.6 92001I,cJ 

8.4 	 to set aside and quash the advertisement dated 

19,7.2001 publishec1 in the Assam Tribune 

(Annexure -i) and interview an d the selt list 
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held/made on 30.7.2001 as illegal. 

8.5 	'ost of the application , and 

8.6 	Any other relief/reliefs to which the applicant 

is entitled to under the facts and circumstances 

of the case and the provisions of law as Your 

Lordships may deem fit and proper. 

90 	 INTIM0iDRPRAYsBP0R $ 

Pending disposal of the application the applicant 

in view of the aforesaid facts and oirôumataxices, pray for 

an interim or from this Hon'ble Tribunal as under ; 

901 	to direct the respondents not to fill up one out 

of the two posts as per adver'tisemex dated 19.7.01 

pubisihed in "The Assam Tribune W  and 1nierview 

held on 30.7.2001 till this applioation is finally 

disposed of by this Hon'ble Tribunal. 

902 	to direct the respondents to allow, the applicant to 

continue as contractual teacher in terms of the 

appointment letter dated 598.20 00 ( Anne.tre- ) 

till the diosal of this application or regular 

appointment is made with due process of law and/or 

not to make any lttrther appointment to the post of 

PR1 vithout the leave of this Hon 'ble Tribunal. 

This application has been filed through advocate. 

. 	Particulersofthefl?0 
IPO No. 	 $ 5G 423364 
Date Qf 'asue 	: 3.8 .2Cr1 131. issued from 	: Head O. Guwabati. 

iv. Payable at 	: Guwahat 1. 

1. 	 2IST0P 1NOL0S0URjs 
- - -.-- -- 

As stated In. tbf Index. 
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VJJ_IJIA ION' 

I, Gurmit aingh Son of late Mahendra SinLth, 

aged about 34 years  3 months, 0/0. &'i 5.1<. Pandoy, R "14, 

Sibsagar, OWC Colony, do hereby verify that the statements 

made In paragraphesxmgx-tmaxtoxmyxkmawWgIK  
are true to my I1owlege, those made in paragraphs 

 
4' being matter of records are true to my information 

derived therefrom and legal advice and I have not supprese 

any material fact. 

And I sign this verification on this 4 tb day of 

August, 2001 at Guwahati. 

a 



/ 

I 

sook 

Charmi Singli University 
MEEUT 

a 
(Formerly Mccrut University 

STA T OF MARKS OF B. A. PART Iii (T.D,C.) EXAMINATION 199.. 

RollNo. ........................... 

Enrolment No. 

(%..... College .... ....( J( c . Q 	............... 

Code 	Max. 	Max. 
Name of Subjects 	 Marks 	Marks 

No. 	Theory Practical - 

301 

Marks Obtained 

lheory Paper 

II 	I  Ill I 	Total 
Practical I Grand Result 

Total 

c___.. 
303 
304 11 4o 	(,0 

' 	J_...E2  
l)r8wing & Paiuting 

ICOUOf11IC5 
306 

100 

100 	- 5 
Education 

I.- ngIisli 309 - 
100 

__.± 
311 

.. 
' 	30 

. 	. . 
Geography 

411/412/413 

00 
 314 

History 311 1  
100 - 2I 	i- 

Home Science 317 
70 	30  I 

.------  Nitisic 70 - 	__- fl 
3347.3 

___•7 
Mathematics 328 

0(1 l'hii losophy 
325 

- 
Political 

339 

Psycliogy 70 	30  

Sanskrit ._.JL 
Sociology 00 

332  

333 
- 

Statistics 321/322/323 70 	30 

Urdu 	
--.---- _-I - 

Total Marks of Pai-t III 
	

300 

Name ..... 

Father's Initial 

Total Marks of Part I & l'Or( II 

'1 olal Marks of Part J,J1 & Ill 

700 

1(0() _- it------- - i;1 
Signature of \Vjj(er 

I)ated......... 	11. 
11PfP.tJT M. P.) 

Signature of Checker ..... (.J.......... 

For Regi,tra, 

vo , e 



- 
RoorNo. Cii. Cliaran Siugh universit 

(11)1/ N° 	3 MEERUT 	 vui.. 1 P.-J9 

( Formerly Meerut University ) 	
FILl 

STATEMENT OF MARKS OF U. Ed. EXAMINATION 199.6 

flail No. P  

Fnroiment No  

I\ \Father's  College /' 	'C t1I\( 

Code 	Maximum Marks Name of the Co'rses 	
Number 	Marks 	OItaincd. Result 

C-Il! Methods ofbinj 

(a)A.j.,C..,. 	
.•- ................. 

......... 
or 

(b)O.L.C. 	I .......................................... 
2 ......................................... 

C-I Phycliologicaj Founc1atjoi oF 
Teaching, Learning & Development 

C-IF TC'chTlology of Teaching 

C-iv Theory of Education 

C-V Modern Indian Education 

C-V1 (a) Measurcmcit & Evaluation 
or 

C-\' (b) Giiidaicc and Counselling 
or 

C-VI (c) ShooI .Oranjsajn '?and 
A dm mi St ration 

or 
C-Vt (d) Cnn iculum Designing 

'Total Marks of] hcory Courses 

'foini Marks of Pi'actical C ollrso  
(Practice ofieachilg) 

Granj lotal 

Siiiaturo of Writer..... 

Signature of  Chockor- 

On 

MEEtI(J F (U.P,) 

101 100 

102 100 

... 100 

501 
5100 .27 

201 100 

202 100 

204 100 / 
205. 100 ((7 

-L 100 z 
600 .2Z7 

TT 
soo5 

I 

(k?- 	0)\. 

For Registrat 



.::KENDRIYA VIDyALAyA,SIIJCR REGION 
: S 	

Regist0 U ilt/gg2Q 00/ No xvD/co 	 9 . 	 . 	
Datej4, 

Ci\LL LETTR FOR ITEvI 
Si r,  

With reference o your appli cation dtd  post of 	 ...for the PRT 	
for appointment on Cdntrctuaj Basis for the year 1999_2000,you are invited to appear for .  ai, interview at 
lendr1ya Vidyala 

C01011y,Tjflsukja7786145 	
ya TinsukJa,IjJugurj 1ailway 

2. 	
., You are required to bring original copies of all releVant 1..j 	

testimonials/Certifjcates fail 	which you wiflnot be 
NO TAA WILL BE .ADMIsIBrE, 

candidates may have to stay fbr the net day in case the 
intejew could not be completed on the assigned 

. Encio 	
Profoa(Bjoda) duly filled rnutbe preseflted at 

the time of inteiew. 	S  

S 	 S 	

Yours fithfu11y, 

-112 

Shukla 

I  H 	
S 

S. 	
K.V.Dulijaj 
CiUst.In charge  

5 ,  

S 	 S 	

55 

/ 

'5 



• _____ 

AGJ 	: t i1ENT 	iOR ENCAG .EI11; TE AC IN 	. V • ; 	)1 CjNP ACT 

'I S  

I  e~v 

iT1 	igreement made this the 	nth_ d;y of 

Aulust 	in the. year 19 (1 9, 	bctwe2n 	Shri Gurmit Sthqh 

(thereafter c311ec1 the teachr of the FIRJT PAiT) 	AND. 

the 	KI CI-1-d riyl Vidy1y. Thin 	thr 	(1ei.n 	Ct.r 	rf- ferec1 

to ab 	 of the UT; iER PABT. 

S 	 the Jhrea 	3ANGA['H7N -; have enjuqed the party 

of 	the 	i'.LtS'1 	PART 	anu the 	party 	of 	the. 	IR3T Pi'T ha, 

med to serve the 3 riq;ithjn 	a,, 	PRI' 	on 	the 	terms 	•.ind 

condition 	herinter contained. 

fllyA. y3yAtP5 . 	S 

• 	 S 	 S 

S 	 S. 
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Page No. (2) 

11HRE3Y it is 	agreed as fol .1 OWS 

That the 'Techer' shall remain with the S.NG;TH\N for a period 

corneenciny. on tno 	 clay of 	 1 99'7 

• 	 and e rid thy on 	 d ' 	 l'-99 . 	(y) C 

(or,  30th i.prii. 	in Summer station viuya1eyas/3.b_Li.n 

y 

s) or the lost 

woi-n'g/—e'f—the acdeiiiic session 199 7 	9/_O0 	or till 

the d.te a reyular teacrier joins the designated post either 

on transfer or on apointmeht whichever is eralier. If is 

'specifically, mantipn& and agreed by both the partie. 'that the 

contract of engaging of teachers of the FIRST PART'! shai.l 

i 1)soLfac'to stand terminated on as mentioned above and no for:: 

• notice/drer m y  the party of the OTHER P;1RT 'óanvyiny the sa'. 

shall be necessary. 

That the teacher will' submit himself to the order nf the Sony 

and of the officers and authorities, under whom he/she may fr 

time to time be placed by the Sangothan and wiill at all times 

ooby the rules, prescribed and t .nall, whenever required to perfm 

• such dutIes as may be assigged to him/her. 

' That hahe 'wi.I 1 'employ hiiiself/herse1fiCiently and cJU lyont 

• and to the best of lis/her ability as that he 1 ' 

will devot"his/her whole time to the duties of by the Songothan • 

will not enyoye directly or indirectly in any trade/business or 
• . .• 
occupatic'n on his/ncr own account and that h/she will not (excep 

	

• 	in case of accident or sidkness'cerfiedby oCivil Suryeon/ 

Authori'ed Nedical Officer) absent hise1f/ herself from thesaid 

duties without having first ootained permission from , the Principa 

or any other autnorised Qfficr. The teacher will not he entit 

for slbry for the period of absence,  F. 

The tenure of contract of the party or the FIRSTx.,ftT shall 	/ ' k.. 	'• ' 

• stand " terminated as follows  

Automatically at the end of the academic se'n ion withoilt./ 

ioti.ze ..( or 30th ,'\prl .1 in Sui;iier station V: .'lyoJ.ayas or ( 

June in l'ion coon st Lion i Jyalyas or onL .iy bfoi L ti 

start of the vucatioh for winter vacation scobls) or 

date on which. a rcyular techor joins We ci aiyn;;Led pa: 

eithir on transfer or on appointment or the dote ijiontia'. 

	

• 	 in the contract waichever is earliest. 	: 

By the Sanjathan without previous notice, if the 5angotha. 

	

fr1 JtJ.. 	' 	are satisfied on medical evidence before them that the 

party of the FIR5T PAT' is unfit and is likely for 

consierabie. pdriod. to' continue unf it by re son of ill- 

hlth for the Ji.schnrye of his duties. PRovID;D 	lw'.:yS 

the decision of the Sangath'an that the aarty of the fIHJ. 
Ccntd. .. p/3, 

43\ 



iv) 

H 
PART is likely to Continue unfit shol.l be 

	
i ve  

bindiny on the part of tie FIRST PART 	nd there '. pon hi s/her 

tenure of tno cont'sct shall Dc terminated. 

By the Sjnathon or their of:icei s having proper authority 

without any pnvious notice if the party of the 	IRSi, PART 

is found to be ?rirne—Facio guilty of any insubordintiun, 

inteinpernc ,:norrl turpitude or other misconduct or of any 

breach or non—perforance of any of the provisipn of these 

presents, ox- is otherwise found unsuitable for the efficient 

perforiilnco of his duties. 

Dy one aonth nutice in writing yiven at any time duriny 

th tenure odor th is ')1rcem'nt 1 thj.r oy tiO )ar ty of 

the FIRST PART to the Sontthan or by tne Sanoathnn 6r 

iv~ 

tneir ,outhorised officer to. tne 	pdrty of the 	FIRST 	?iiT 

witnout 	ally Cause assigned. 

PROVIDED alw'.ys that the Sangathon may pay to the 	party of ) 
/ 

. 

the FIRST PART one month's -  consolidated salary in 	.liou of / ,.• 

-I 
. 

such notice, 	and. thereupon this agreement shall 	stnd 	teri.in:t 
( 	

f, 

forthwith, . 
/ 	- 

f. . 

The Sngothan shall pay the party or t he FIRST PART so 	long 	as 	
. 

he/she shall remains engagea with the San(jgtnan and ctually pirform 

hi. c/hor duties rnoii Lhly conool idi.1 snlrV of Fa.' '/ 5O 0  

only) 	The teijcher shall not be entitl'ed to any further benefit 

In respect of any matter of which no provi sion has ocen mJe in thi. 

agreement, any rles made tnereuncJer and any rules made or deined 

to be applicable to the employees of KVS shall a,iply to the extent 

to which they ai re relevant to the service hercoy povided for and 

the o.cision of the Sunga than as to their oaplicability shdil be final 

It is expressly stated and ayreed to by the party of the FIRST ART that. 

any duration of the contract under this Agreement shall in no way to yiv 

him/her any riyht to claim for absorption in reyul r vacancies. tht 

exist or may arise in future in the particular - KV or Senycthan. 

Payment towards medical/LTC/Reimnbursh,iant of Tuition Fee/CE,L etc will 

not ba odmi ssibia to the to .cher so engaged on contract bis 

NOThITHTANDING anYthing herein before contained in this - 

agreement, the CO.......IS3ION: 1 Z,1(VS snaIl be free to make departure 

from tie tens and conditions of this iyroenment in PUIJLIC INTiiST. 

XM 

Contd, , . ,p/'4. 
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IN WITNESS WH1REOF TI-'E PAflTY OF THE FIRST PART AND. On 

behalf of the OTHER P.\RT have hereinto set their hands the. day., 

month and year above written. 

SIGNED DY  

PART'( OF THE FIItSI PART 	 ( 	Ia 
(Signature with Dite) 

Address  

4 S\ \ 

[N ThE PRESENCE. OF 	 . 	 . 

WlikJD the 	
I 	Nameiof th 	witness 	(. 

 :n  

Signature with date 	 Siynature'with 'date - 	
- 

Address 	L 	 dd es s  

V' oqt;z 

SIGNED BY,: 	 : 

	

PARTY OF:THE SECOND. ?ART 	
. 

(Signatu'e with 

Address 	 4VA V1DYAth 

IN THE PRESENCE OF 

	

1. J4. JP,k - 	 2. 	 kQ,. 	: 
Name of the wtess' y 	 Name of the wltnss 

	

• 6 	 / / S 9 
Signature 	dite 	 Signature with date. 

Address Li D e, 	 Address 	• 1< 
• 

'4 

I 
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KENDRIYA VIDYALAYA, LEKHAPANI 

0o ZTNO 	rTqTft 	 P. 0. Lekhapani 

fir ftITW1T (nir) 	9 	
Dist. Tinsukia (Assam) 

fr-78618O. 	 Pin-786180 

Ref. Mo. F. .c1.3/L4/.2oo0_01/ 

To whom it may concern 
- 

This is to Certify that 

L 	Shri Gureet Singh has been engaged as PRT 
on contract basis WEP 1008-99 to 30th 
April 2000 Ap;irt-. from his acod ~ rnjc dutje 
he has t?kPfl keen interest in garnes and 
sports and C0C01ctivjtjes of the Vidyaiay; 

I wish him all the bet 0  

0 •  

• 	
• 	 (B 0 N 0 Paul) 

• 	)f 
P'1ncipa1, 

****** 

:.. . 

• 	 ( 	.. 	. 	 • 	 'I..,.. 



Aiincxurc 

• 	KENDRLYA VIDYALAYA 

- 200  No. / Z2/KV/ 
 

qe~ 9", • 

J2 x1 4 (ISA) 

Sir/Madam, 	 * 

In order to SupplCmefl the teaching in this Vidyalaya, it has been decided to uliliseour services 
for taking a few periods in certain classes on day to day basis. in case you are willing to offer your 
services on the terms nid conditions mentioned below you are requested to start 
tcaching.L..,,.Y ........class (name of the class and subject to be taugh9 and report to the undersied 

• 	oi.Z.2i4date) 

Terms & Conditions attached to the offe 

You 	will 	b 	ptd 	@ 	Rs 	jr,,Mcc/ 	 for 
.. classcs, 	its 	............ ............. . ....... for 

teaching....... .........  .............. . ........ Classes and Rs ..........
..... . . .. ..... . . . ........... . . . .. . ...for 

teaching..................r.. . .Classcs on ....... .............. 

Apart from teaching, you will also be responsible for home assignment, evaluation of nswcr 
scrips and conduct of examination in the said subject as also such other duties as may beassigned 
by the Principal. The paymcntlrcmuneration indicated above will be inciusive of all the services 
mentioned hereinbefoe. 

/
(3) It is abundantly made ccar that the assignment is purely of day to day nature and confers no right 

of appointment or your placement in thlU cadre of tecliers. tour seHces will be utiliscd on the 
day to (lay basis depending upon the need and payment therefore will be made accordingly. 

(4)It is further abundantly made clear that the offer riadc in this letter shallomatically come to an 
• end ailc/ie purpose for which the Present offer is made is achivd. 

I\ 1( 
• 

t 

Yours faithfully, 

cT.J1' 

,ç) 	.1 
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K E ND R / YA (3r 
8m1T 

rr : 4t9I7T (wT) 

Phone :88490 
STD:03.74 

VIDYALA 
P.O. DINJAN, ARMY rf 
Yin :I'ANITOLA (Assnn) 
Pin-786 185 

qk/Ricf. 	 2001-2002/ 

TO WHOM IT MAY cOCERN 

This is.to  certify that Mr. qurit Snghhas 
worked as PRT on Part Time Contractual basis.w0e0f, 
07.082000 to 05052001 in this Vidyalaya . He is 
Very co-operative and industrious. His Services are 
to the entire satisfaction of his superiors. 

I wish him al success in his future life., 

ICV. D.4jan Army 
• 	Asam 

rmc1pal 
.LVaDiflJan 
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ANN E/2,E-11 

• 	 KENDRIYAVIDYALAYA DINJAti ARMY) 786185 (ASSAM) ,' 
Recruitment of teachers on part time basis 

• 	 ? 	, j 	 .,.J 	, 	•,•,., 	 •'• 
phcation giving full details are invited from the eligible C8fldidates for following vacant 

posts of teachers in K V Dmjan on pan time basis pc 	 jç' 

SINe. Post ' , 	Subject 	Vacancy, . J. : Educational Qualifications 

1' 	'PGT 	(Hindi)"! "'  01' 

2.1 	POT, .1 ',(Physics 	oiJ.' 	subject concerned with BEd. 

3 	TGTsjrf (English) 	I  01i 	AI least Second Cladhechelor u 'I'i D 

• 	 . 	degree In subject concerned with BEd. 

4 	TG1 	1(PCM 	02 
TGT .'o 	••(CBZ) 	01 	4,... 	-, 	•.• ' 

TOT 	efIYlS.Stl' 	c.oi' 
— 7 	PRT 	04 " Higher Secondaryllntermediatelplus 	

, c 

OW 

	

t'3-i 	 r 	. 
8.' - ' 	Computer tnstiuctor. • -r 01 • 	flegieclDiplorna In Computer 

• 	g 	)rl'J 	IiIJ 	zEt! (Scienco(witti0l yrexponience) 	vpll 
Other terms and  

Payment 	per KVSules 	i' 	 •.• 	•$A 	c'i 
2j (1 Dateoljntefyiewlwnittefl test; 22 June2001,.(1OA.M.) 

Last dale of receipt otapplication form29 Juno 2001(4 

	

,J4r1' 	Itl ACII (G P. Chaulian) 

co'SVi3000f1  

- •- ----.-•• 	 - 	 - ----- 

e'W I 

/ 

I 
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KEDRYAVIDYALAYD1NJ (ARMY) 
I • i••jSl 	 ." 	'k'dV'T If' 	 V1 ' 	 -...1 

1, 'REçRmTMENT OF. TEACHERS ON.PART..TIME BASIS 

'Appl'icatiOflS einviedfi tom the eligible candidates for the following 
',acant posts of teachrs'u KcndnyaVidyalPYa Dinjan (Army) on part 

..... •' 	.-'• 	- 

S/No. Post i'? 	SubjèCt.-.' Vaca 	.E&itiona1Qu3hfic3t10fl 

• 1F iPGT ';. ;Hindi 	01 	At Ica5t Second Class Master. 
Dgrcesub Ixi 	JcctC0flCemedm 
theB Ed 1 

• .:Physics.i.i 01  

iiI. 	 I 	b 

.3.tit.TGT,l 	• :S.Stdi 	: 01 ..! 	AticastScCOfldClaSsBX0T 

	

(leave 	Degree in subject concerned 

1:iti rf .no'J(. 	Lt7IV. r- vacancy) with BEd i'z 	.. 

4 	TOT 	PCMiitt-0l 	 .Ufl\-e 

	

- 	02 	iHr Se/lnter,rediatel+2 with '36,

6i Computcr Computer. 0' '' 'MTechflit/BTCch/MA/, 
.. 1l 	: cicn 	 c 

	

• I 
	

;.with.PGDCiA/M.SC (Maths/I 
Sc ) with DOEACC A' Lee1 

* OtcrTcrr&Cflditi0flS 	. 

	

I Paymenti1g, 
As per. KVS rulcs 	• 

,2 DgcoflnterVieW 3007 2001 '4. 

A. Time 1000am r 	Ii 	L 	 tj 

4 Last dite of receiptof application form 2 72001  

Q1 ,TJOSC candidates who have 1rc4d ppIicd earlier necd not ply 

.again 	i. 4 	
Il I 
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IN ¶IiE CTR)L M31INISTR1-T.CVE TIa1N2L: JWt-JIz4E J3-i : 

WW2iIhTL 

I tke rtter of - 

0.i. N •  300 Of )Ol. 

Sbri Gxmit Sinç. 

• •..•.. 	 _______ 

-Versus- 

U)jfl of 1fl.a & others. 

Resnpin  

n the jnrtt=of 

Writt€Ji StatEment on bf of 

	

/ 	 deA No  2 An e 3, 

	

1. 	2hnt wies of the or.Lgi. plictioi bLg 

N0 300 of 2DO5. have been servec ,on Us vin ereth we have 

beeYl nrrayed as party Reont N5. 2 and 3. 2he 

Reoict No. 2 has nirecten me to look iflto the c*se. 

I have gne thzoti the nvents and Weerstood the 

otBit thereof r filee thi5 affvi 5tjo 

being ncqi.n ten with the fa a 	 cts nflc circlastnaces of the 

2.. ... 
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'JQ  
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Iht snve Me. exct what is eciicr.iy 	iitte 

in this  finv in-o,position 	the sttetoits 

idI are incnsistent We.,  ctrxy to records EhniL 

be eleemed to hnve been 

That bebre cfltroverting the rne in the oriçjnn1 

oppl-I 	the 	Ofle1 t rnse 1)re1.z!in nzy obèction 

regrirtng the rnn.ntninbiiity o the piicon vi-r..vi, 

the retief Eouct 10or co the Dowing grofls Viz: 

2ht the cr,rnrmiaicntion cJtet (-:8. D2000 

ele mexure - F at pnge 22) woule. i'lPow that in 

order to utilise the service of the npp .lionnt -br. 

// //• tnking in few per.Loc.s in cert4i C*see on 	to 

/ 	 bnsis, M offer ws rntue subject to the o;ic'itins 

- nentl'bneel therein and ifter g.ng th3,Ii the 

	

aflcitions 	tio41e d ifl the offersom rnace, the 

çpiic1t hrs cctec the offer to tr)e csses 

frxi I to V EjI( the remnerntion was fixed nt 

R. 50/- per period eAd in the sac offer there was 

specific cUse that the offer t so me EhnU 

tor!tica.Uy awe to rfl ene. nfter the pUryse is 

rdieve cc the pi*r,ose ibr which offer wIs xe 

having arae to an ene4  the eppicit ciaot rmke 

fl 
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n grievance ngninst the 	offer bere theHonble 

sth no case h5 been me oit Or 

interfer€ice ky this Mon'  bLe Triznt in the facts nn e. 

cirrnstces of the crse ; 

Thnt the relief e)1ç'1t fDr 11 the rç)plicntio} i s  

to 11ow the p1ict to cnticnis in service in tezrs 

of appoiflthIt letter cntec 5.8. 2DOI as ontrrcth1 teadier 

until the post i5 fUe tp thruçftl the regi1rr bi5 

in the thntext the e4ponent stntes thnt the offer being 

oitrctunl Me on a fixeñ rrninertion of R. 50/-

(RiDees f.fty) per peri 	idii cope to an enel by eff1u 

of time rpe. hice he has no ric't to ontinue In the post, 

more e, 	ei the posts hve alreiuj been lf.-41.lee up by the 

cci.cjtes selectect by the ñuly cn.."stituted selection 

committee ; 

hat the applicant 	uç -it further. relief 

5r setting sie the select li5t nne, the appointhent of 

Reponckt No5. 7, 8, 9 nael. 10 	to et flsLe the 

ncvertigit drteel 19.7. 201 (ie 1mexure - I et page 

• 1e comparative table of the eucatioma1 Qlifiction 

of the seli.ected cflc.ites n1resc' —OpoInted and the 

maxks 

 

obtriinee by then i the selection VS-I-ViS the 

1ioat..... 



Af. 

1 

p1ic1t wDu1i 1Ow tht hehns fnZl-ee to rnrice out 

n c!se of b.nciess or interference in the pxocess o 

seLection rine out by the x Se1ect Onwiittee, viz; 

	

rn. of the 	QirLific-. Teoding Perctnge of Mnxks 
cri.nte. 	t.ofl. 	Eçer.— 	obti- ine9h 

eTl ce. 	Hr.Sec/rnt. B.!. 	B.Ee. 

cijit B. 	 1 It r 	 41%39.3% 40.6% 

136&9.(III1. 6 rnoithe. 

(iD1. CF m to  

/ 2. Mrs.Nii B. Sc, (II 	1 Yr. 	 55% 	58.7 61.3% 
B.E (I) 	

7 mo:_ 	
V 

Mr• !iit N. ! (III 	3 Yrs. 	58.7% 	 55. 2% 

	

thouh rr. 	B. , (II) 
ell 

I - 

	

Mrs. T. 	B.Sc.(II) 	1 yr 	.58% 	47.20% 50.8% 

Mimcnr. 	B. Fel. (II).  2 rnoiths. 	 V 

5,, 	iinti M. A. (IIX) 	3 y r ss, 	47% 	46% 	62% 

	

thetin. 	B. A. 	 6 rnorith E. 

jiixcs Wat  a,* nad  Li the Se1ect 
by the cri ñnt 

Tot xrrk s obt4i e 
out of 150.. 

iri Grnit Siigh (kii1i6111t.) 
MrS. Nij Bi(Wi,  

30 Mrs. !t thouh. 	 100 

4, M5, T.M.ircnr. 	 94. 
5. MiM. thetia. 	 93. 

The rnks...... 
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1e rn &s obtn'j.ned 11 the ccnentes s&.ecte 

It vi5-.-vi the jilicit we the Ho'b1 Tra 

rnr not iterereñ with, more e, when the crse 

r&Jtes to Mvertisene1t LIc. selectD:i by the 

selection oxw'4ttee nad hence the cne is licthl..e 

to be 	sse in 1ne. 

4. 	that with regrrñ to the stnteMents rne in prçjrhs 

4.2 of the p1iction, the ecVonamt stntes tht the 

riverrn$ts rne therein are matters of recrc 

strtrients whith nre not bxne out by the rearcs shr1l be 

eleenee. to have been 

The eiponent 2arther stntes that the offer to utilise 

the service of the Applicnnt WDU1 show he hrs no ricj't 

to onte zfter the purjorse ws iichievec cr which the 

offer was mn.e. It  .s not n fact thnt the Re,o1ent lqo. 4 h 

ismeel the nppointmit letter on 5.8. 2)00 anis stnted because 

the Reorient No. 4 h j inet the 5choOl on 5.4. 2)01 a 

K.V.Dinjnn. 

5 1 	Tht't with regard to the stnt 	tsmnc1e in rgrph 

4.3 of the 	licrint the eonent states tht in 

of the dvetisent twenty canc.icntes ns aittec.h 

3 

	

	 fcL,enre( bere the Selection B.) or. e crnsitifl g of Chjirii, 

nn Ec!tiOrit me. i rne!ther Secretnxy which hoe. been duly 

con  
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F 

otitted c,r the urzose of seectLon. 'The 

CDT pnrtive tibie is sthte her cJxve wu EiOW 

that the Gppiicflt hs friLe to rnce ot in ce J1br 
interferöce .i the rntter of selection. It is al not 

fact thnt the selection ws nne On the i .u1ce of the 

relntlons of the cicites ts nUege. orever, the 

vezrts ruue therein wul showt tht the piliont 

has fileñ to rnre out •n cnse of biie of the 

Selection Ornrnittee in the 1)yncescs of,  sejection a s  

Uege. Zle .Uegtkin in reect of selection o 

Re,onco'it No, 7be 	wife of Cptin ni the 
selection Ornrnittee ws InC-ouenced by the CptAifl is 

bGseles. If the selection ODrmittee 	actee, on  th e  
in 	cef eCtnin.th Mr, Rj i Debt  wife of 

Lt. O. oulc have bei selectee. by the Selection 
- 	r 	- 	-- 	- 

Omittee and fls sith the wZV.nllegtion rnie therein 

is Abslutely bseless.:-n regarc to selection of 

RenctNo. 8 the aDrnpnrntive tnLe sul show thnt 

the 	 re not fictuUy CDrrect, In rpçect of 

_iiegntion iii the selection o f Reson i tto. 9)th e 

ReontNO, 4 hnei, wi rth.wn himself fri the Selection 

O)mittee rE, he hc 	erec in the selection 

su 61 the r15.egtion5 r!ue therein rre bselese noñ 

nfterthought. Siilnrly the Rey,nt No. 9 wl 

5&.ectec..., a 

/ 
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selected on her Os1 perimacce in the selection 

without being influicec iThor binsress as &.1ege. 

It i not a fact that the Reoflat No, 10 is a wife 

of iJ ?ir Force Officer. She is unxnnrrien nyiel she was 

selectec on her Ow1 merit nine. pe xmr1ce i the selection. 

The Rey)nct Nos. 7, 8, 9  mO 10 were s&.ecteci 

accx,rthg to their own petj'7:)Vn:Mce ePe. on merit 

the' have lretaj been app-0:4-1ted in the school anc'. they 

are per,-xiing their reective ctie aac as audi the 

allegations mrue therein are baseless an liable to be 

in the facts aflc cirzstices of the case. 

6. 	That with reg.-Ard to the 	tiöt mn in 

parngrrç)hs 4.4. o the 	1icrtion the deponent dispUtes 

the orrecthes of the snme One states that the 

ne vrtist was is su ed -by the Pz.ncipi rPe, not by the 

Reofle.t N0 3 as &leget. Lhe acvertiseit So 

pub'Ui-ied volu.lel reveal that the c?.iâtes so hric 

eaz1ier applied need not be ap1ie d again rn e. the 

w)l•at h a el fri.j.ec  to pear n the se.ect.on sche(Illee.  

to be helc on 30.7. 2)01 r1d caniot be nllowe to make 

rely grievace in the matter of selection held on 30.7. 2)01. 

7aeoogge  
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7. 	That with regard to the st r t em eilts mnce in 
prr.grth 4,5, 4* 6 o  4.7, 4.8. and 4.9 02 the plicii... 

tt.Ot) the 	of1éit (Utes the co rrectn es s 02 the sine 

cnie th.-t the ReoThit No5 1  3 to 6 and 11 hod  

Acted mn1 ie Md bijqe55 with c.n ulterior motive 

to cqrive the npp1icit in the selection. The epp.11crint 

hn5 misern1Ly 4.4'1i.led to u&.i2y hmse1f in the selection 

thou he hru npl--i ei;red, in the selection h&. e. on 2).6. )o 
one, the cxflieites vilo hae 100,niled to 	lijr in the 

selectkn he1 ej  on 2).6. 2001 h a:,,co npperei in the 

selection held on 30.7. 2901 Md flofle hns debnrre the 

to eppenr in the selectiofi helc on 30.7.2)01 

cs ud he h5 fi1ec to mr)ce out a ose fr 

inter2er1ce ky theHonble Trilinra in the matter 

re3ntes to selection ene, ippo tmt nnd iince the 

rpliction is linb.e to be di smissed, in limine. Morever, 

th e interiewhelon 2).6.3)o1 .rfl3O.7.2)Oi nfl the 

ccntes 410 htwe quinli-fied in the selection have 

n1rentr be 	)p0inted ifi the vacf?nt posts rt"e. there is 

no vncYt post in the sdool èiñ as idi the ipp1icnt 

who hj 2nile to qunli2y hmsc2 crflnot be pointet in 

the fmcts And circamstces 02 the case, more EO, whi 

the application hnsot been mie bnn fie -Tie. I.br the 

4 
	 )CS 02 istice. 

8 •. .•.... 
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8. 	That tith regard to the sstntemimts, rnae in 

nrngr4hs 5.1 to 5,5, the c4ont states that the 

npp11crt has fiLec to mrce out a case for relief ns 

prayed fnr .n the cese -Vid the sne is 1i1$.e to be 

iisse. 

9, 	tht with regar to the avem. 	made 41 

pnragrihs 8.1 to 8.6 0  nne 9.1. to 9.2 of the EpIllicati)n, 

the exponnt Lonkm it5 that.co relief c61 be grnn tee, in 

the fct ru'le. circxityice5 of the case me. the 

jDplication cteserves to be Cie in lirnine. 

VERIFIC1TION 

son 

nget abut.S years, resiit of S.dar, P.O...Si1dicr, 

(1) herely $o1uly rexr that the ttit5 me in  

paragraphs 1, 2, 6 	7 are trie to my know1ege, 

those mace in paragrph 3, 4 	5 are trde to my 

.nij,ation based on rew rels nn el rest are my humk.e 

ibnissions Md  I 1"Ad not  Euppressee. 141y mteri. fCt. 

I sign this 	ificnti on thi5 the 	 of 

2)01 g1t,  cawhati. 

g&J•' f'-L T- 

Dq.'on en to 

It 

4 
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IN THE CENTRAL A)INISTRAPIVE TRIBUNAL 

GUWAHATI BENCH 	GUWAHTI 

ri Gurznit aingh 

 Applicant. 
- Vs- 

Uio. of India & 0r. 

Respondents 

r 

Counter affidavit against the written state-

ment filed by the respondent Nos. 2 and 3. 

I, hri GuryImit Singb, son of late Mahendra Singh s, 

aged about 34 year a 9 month a abetib C /0. &' I S .K . Pan dey, R -14, 

Sibsagar, ONGO, do hereby solemnly affirm and state as follog : 

1. 	That I am the applicant in the instant original 

application No. 300/2001. A copy of the britten statement 

filed by tke Re spon dent No • 2 and 3 has been served on through 

my counsel. I have gone through the same and understood the 

contents thereof. 3ave and except what has been specifically 

admitted in this affidavit, all the averments made in the 

.iritten, statemento may be taken to have been deflied by this 

deponent. 

2 	That with regard to the statement made in para 1 

of the uritten statement, the deponent has no comments as the 

same are stated in the original application. 

' 
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3. 	That with regard to the statements made in. para 

3(1), I beg to state that I worked as PR T w.e.f. 10.8.99 to 

30.4.2000. .k,fter expiry of that period again I was appointed 

vide letter No. P -72/KVI/2000-2001/567 dated 5.8.2000. But 	zt 

surprisingly on 5.5.2001, the respondents had issued a certi-

ficate, wherein it was certified that " Mr • Gurmit Singh has 

worked as IIRT on part time contractual basis w.e.f. 7.8.2000 

to.5.5.2001 in this Vidyalaya. He is very co -operative and 

industrious. His services are to the entire satisfaction of 

his superiors." There is no such order of termination of 

service of the applicant nor there was any prior notice before 

issuing the soal1ed certificate. In fact the respondent 

No.4 acted malafide in issuing the said certificate which is 

a termination order in; disguise. This is a clear proof of 

malafide and hence, the said order (certificate) can not 

operate in law and Is liable to be quashed and set aside and 

the respondents are liable to be directed to pay the applicant 

all his consequential benefit considering him to be in deem 

service. 

In this connection, I also say that the appointment 

letter dated 5.8.2000 ( Anriexure- P in OA) is void, illegal and 

opposed to public policy. The petitioner being a poor person 

and the only earning member of his family and being In search 

of a job had no choice or option but to accept whatever he get 

to earn his livelihood for servival. The petitioner being in 

the weaker position and inequal to the re spon dent s/employer 

had no power to bargain. Hence he was compelled to accept 

whatever terms and conditions laid don on the appointment 

letter dated 5.8.2000 even of those were illegal, void o 
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or opposed to public policy. The clause (4) in the axpii 

appointment letter dated 5.8.2000 that " the offer made in 

this letter shall automatically come to an end after the 

purpose for which the present offer is made is. achieved". 

These conditions are vague, uncertain and oppose to public 

policy and violative of Article 14, 21, 39(a)and 41 of the 

Constitution of India. Hence, the impugned order dated 

5.8.2000 is liable to be set aside and quashed. In absence 

of any notice, it can not be understood as to how and when 

the terms of appointment has come to an end and bow and at 

what point the purpose of offer is achieved. 

With regard to the averments made in para 3(1), 

& 3(iii), I say that the service contract dated 5.8.2000 

being vague and uncertain,, time was not made an essence and 

no time limit was laid don therein. Hence , the respondents/ 

employer. can not raise the issue of time now. 1oreover, they 

have not shoxm as to how and when the purpose of appoint's 

achieved. Ththis connection, I also re-iteriate and re-assert 

the statements made in, the Original Application and also say 

that the matter relating to appointment Committee, Recruitment 

and qualifications of teachers etc. are provided in the "Edu-

cation Code For Kendriya Vidyalaya". As provided in the said 

Code, the requisite qualifications for RRT has been prescribed 

as under : 

11  ?rimary Teachers 

(i) 	Higher Secondary with JBT ( 2 years ) 

or 
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Intermedi.te with JBT (one year) or plus Two 

Examination (Senior School Certificate Examination ) 

with JBT (one year 

Competence to teach both through English and Hindi. 

' Tote: In the ease of candidates who have passed 

Higher Secondary Intermediate/Plus two examination 

in Pirst Class and also have first class acbe.or's 

Degree, possession of a certificate of teaching is 

rela.xable. Such candidates, if selected, will be 

placed on trial initially for a period of 2 years 

which may be extended by one year if the candidate 

is not able to acquire the requisite teaching 

certificate , 

The Code also provides that " the members of the 

Vidyalaya Appointment Committee including the 

Principal will scrupulously observe the healthy 

convention of not selecting a, son/wife/near relatives 

in the same Vidya.laya. Any contravention of this 

convention will entail removal from service of the 

person so appointed, apart from any further action 

that may be considered necessary by the Sangathan". 

It is also provide d in e the Code that there shall 
be a Vidyalaya Management Committee and the Vidyalaya 

Management Committee shall appoint a Vidyalaya 

Appointment Committee. The Vidyalaya Appointment 

Committee shall consist of the Chairman, of the 
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Appointment Comuiitteeand two other members of the 

Vidyalaya Manaenient Committee elected from 

amongst themsel.y(s . The Principal shall be ex-

Officio/memb&r secretorny Of Appointment Committee. 

The/Vidy'alaya Appointment Committee may, if it thinks 

It ,#/Co-opt a local subject expert. Three members 

all form the quorum • The Chairman may nominate 

any other members of the Vidyalaya Management Committee 

as Chairman of the Appointment Committee at any of its 

meeting." 

From the tabular statements given in this para by the 

respondents, it is explicit that out of 20 candidates, the 

appointment Committee selected as many as 5 candidates including 

this deponent an d also the wife of the Prmncipal-Cum-Member 

secretary of the Appointment Committee and this deponent was 

placed on 5th positions. The total marks for selection is 

shon as 150. But it is not explained and shown bow such 

150 marks are allocated for educaflon, experience general 

lowledge etc if any. I absence of the original records of 

assessments, of candidates and allocatiox offtx of mar k 

nothing could be admitted and given in evidence • It is also 

not disclosed as to how the allocation marks are made and the 

basis thereof. This Hon'ble Tribunal may kindly direct the 

respondents to produce all such relevant records at the time 

of hearing of the case. 

I also submit that out of the select list the 

respondents/employer appointed 4 candidates including the wife 

of the Principal-cum Member Secretarr of the Appointment 
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Appointment Committee excluding this deponent; whereas there 

were two other vacancies available even after the appointment of 

the said four candidates. The responderrt s/employer, instead 

of appointing thi a deponent from the se le ot list, had again 

issued the advertisement ( as in Annexure-1 in 0.A. ) with 

their (Particularly the respondent 1To.4)ulterior motive to 

deprive this deponent of his legitimate claim for appointment 

as PRT. This is a clear case of malai'ide where this Hon'ble 

fribunal would be pleased to set aside and quash the selection 

m.d appointment of the respondent No. 7 9  8 9 and 10 as void 

and vitiated by malafide. 

That with regard to the statements made in para 4 

of the written Statements, I say that the appointment letter 

(service contract) dated 5.8.20 00  is void and vitiated with 

malafid.e and the same is violative of section 23 of the Indian 

Contract Act, 1972. Hence the service o& the depent is liable 

to be considered as continueous and this deponent is entitled 

to payment of salaries/wages since 5.5.2001 onwards and be 

may be allowed to continue as PRT with the respondents/employer 

till such time when his services are regularised as per law. 

That with regard to the statements made in para 5, 

of the Witten $tatements, I say that as admitted by the 

answering respondents in their written statements, the selection 

Committee ( appointment committee ) was constituted with the 

Chairman, an e ducat ion 1st an d the Pr inc ipa 3. -Own -member Secretary. 

This is as per requirements of law as for Selection Committee 

(appointment Committee ) presence of 3(tbree ) member would 

from the quorum • As admitted by the answering respondents, the 
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the member-Secretary had withdraai from the Committee while 

his wife was interviewed by the Committee. In absence of 

cogent proof it can not be admitted such statement that the 

member Secretary had withdrawn while his wife was interviewed 

by the Selection Board (appointment Committee). Therefore, 

if the member-Secretary continued in the Board/Committee while 

his wife was interview and she got se le c -ted, then the se le et ion 

if self would stand as vitiated with biaiess which would amoun 

to violation of natural justice. On the other hand, if it is 

proved that the member secretary had actually withdrawn from 

the Committee while his wife was interviewed, then also such 

the entire selection. and the select listillega1 and void due 

to lack of quorum ( 3 members from the quorum) as required by 

law • Hence, the Constitution of the Selection (appointment) 

Committee and the Selection, thereby is illegal and violative 

of principles of natural justice, more particularly, when the 

wife of the membersecretary(PrinciPal)iS selected and appoiri-

ted depriving this deponent. 

60 	 That with regard to the statements made in para 6 

of the written statements, I deny the correctness of the 

statements and say that the respondent No.4 (inadvertently 

stated as respondent No.3 in the O.A.) 1owingly and intentionall >  

inserted the conditions (Note) in the advertisement to prevent, 

this deponent from applying to the post of PT ( as in Annexure 

-I in CA) . Moreover, this advertisement was issued while the 

select list including the name of this deponent persu.ant to the 

advertisement dated 3.6.20 01 was validly in existence (Annexure 

-H in 0.A.). I also re-assert my submission made in the 0.A. 



in this regard. 

7 • 	That with regard to the statements made in para 7 

of the written statements I reiteriate and re-assert the 

foregiong statements made in this affidavit and also the Original 

Application. The answering respondents/employer has categorically 

admitted that they have allowed candidates who also appeared 

in the interview held on 20.6 .2001 (as per advertisement in 

&nnexire-H) and could not qualify, to appear in the interview 

held on 30.7.2001 persuant to the advertisement as in Annexure-I 

in O.A. whereas the respondent No.4 laid do. clause (Note) that 

those candidates who had applied earlier need not apply again,.. 

But in spite this condition, I went to appear in the interview 

Committee held on 30.7.2001 but I was not allowed to appear in 

the interview • Hence, allowing candidates who failed to 

qualify earlier to appear again in the next interview in viola-

tion of the condition of advertisement ( as in An.nexure-I) ana 

precluding this deponent by not allowing him to appear in the 

interview held on 30.7.2001, the respondents/employer and the 

Appointment Committee and more particularly the respondent No .4 

acted malafide and hence the selection of candidates by the 

appointment made there of is grosaley illegal, arbitrary and 

such select ion is liable to be set aside and qua she d. 

8. 	That with regard to the statements made in para 8 

and 9 of the written statements I re-assert the foregoing 

statements mad in this affidavit and also the statements made 

in the original application. I also say that in view of'the 

facts and circumstances of the case and the provtsions of law, the 

so-called termination of service as in the certificate dated 
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4tea 5.5.2001 (Annexure-. in 0.A.) is illegal and is liable to be 

set aside and quaied and conseQuently I may be treated to be irf service 

wth all consequental befits. I also respectlly submit that the 

selection and appointment made per suan.t to the advertisements (as  in 

Anexure-H & I in 0..) and the interview held on 20.6.2001 and 30.7.01 

~are vItiated with malailde, violation of principles of natural justice 

other provisions of law and as such the appointkent of the respon 

peft No.7,8,9 and 10 and also the appointment of those two who are 

e.eoted and appoint by selection on 30.7.2001 are liable to be set 

sde and quashed. 

That I also respectfully submit that I have been deprived 
- 

fjmy livelihood by the answering respondents/employer and such actions 

fthe respondents 	 to violatior'igbts under Article 21 of 

Constitution of India. Hence this is a fit case where this Hon'ble 

d he pleased to interfere to allow this deponent to continue in 

e as PRT and also set aside the selection and appointment of 

dent No. 7,8 9 9 and 10 and also those appointed' in per suant to the 

tisement and interview held on 30.7.2001 ( as in Annex-I ivi O.k.). 

That the statements made in para 	to ----- are truö 

to y 1iowledge and belief, those made in para 1 3%9 6
, 7 4"i' 

beig matters of records are true to my information derived therefrom 

ad1the rest are my humble submission made before this Hon'ble Tribunal 

Ihve not suppressed any material fadts. 

And I sign this affidavit (rejoinder ) on this 29th day 

of ebruary, 2002 at Gawahati. 

Idei$ified by me- 	 pnent 

SI  AdV0 c t e \\ 	 Solely affirmed and signed before me 
1 	 by the deponent who is identified by 

Sr 1 iLa'j 	 Advocate, on 
this the th day of Pebruary,20 
at Guwahati. 

Advocate. 
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